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ORDER  

We have heard the learned counsel for the parties.  

On a perusal of the records, it is noticed that the Appellant 

cannot claim to be an aggrieved party to the impugned Order.  

Further, the relief granted in the impugned Order does not survive 

as the period of three months referred to in the impugned Order is 

already over. 
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In view of the above, the Appeal is disposed of.  However, the 

question arises in this matter is left open to the Appellant to raise 

at the appropriate forum.  

 

 
   (Rakesh Nath)            (Justice M. Karpaga Vinayagam) 
Technical Member            Chairperson  
 
ts/vs 


